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1. In Section I, fo
substituted, namely :—
“(2) It extends to the cantonment areas in

2. In Section 2, for clause (j), the
namely .—

r sub-section (2) the following sub-section shajl be,

the state of Haryana®,
following clause shall be substituted

“(i) “Urban area’ means any area adn inistered by a Cantonment
Board in the State of Haryana®,

- b-section (1) thereof and in
ion 3 shall be numbered as su b ;
G Se;hs:;tion (1) as so re-numbered for the wor'ds State Govt
- :l': ;vords “Central Government” shall be substltt_lted,ub_secﬁon
(b) af?er sub-section (1) as so numbered, the foilovngg s
i ly =—
hallbemserted,narjney _ i |
“ E1‘he provisions of this Act shall not apply to O
o remises within the Can’conmentbgiongmgto 1
EZ)) aﬂz ]taenancy or other like relationship cr;ateld by ;:1 gs; e
| & ent ifi ' i ithin the cantg
f premises wi :
* Government ifi espect o :
on lease or requisitioned by the GO\.rerr-Lment, or TR
* (¢) anyhouse withinthe <:=ant4:>nmf:ntwhn:h13,0:111'1213:l c;b ;:ionments
- o lease under the 8
" by the Central Government on lea .
?Iiﬂusc'AccomNOd?{fion) ACtl 19(?53 v(;tc;illizzga)ntonment Board.
(d) The buildings belonging to and lan e

Note—SRO No. 55 dated 24-1-1974-Please see under Punjab. -
ote—i : lated 2 74-Pl
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